BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 133 of 2013

10.12.2014

Heard Mr S Dey, learned counsel for the
petitioner who submits that, pleadings has been exchanged.
Mr. L Byrsat, learned counsel for respondent No.

5 & 6 is present.

Mr. R Debnath, learned counsel for Union of

India is not present.

Since pleadings is complete, post this matter for
hearing in the 2rd week of February 2015 as prayed for by the

learned counsel.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 325 of 2014

17.12.2014

Heard Mr. R Gurung, learned State counsel.
List this matter after winter vacation for counter

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 326 of 2013

17.12.2014

None appears for the petitioner.

Mr. R Debnath, learned CGC is present and
submits that, he has filed additional affidavit.

List this matter after winter vacation for further

orders.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 334 of 2014

17.12.2014

Heard Ms AR Nath, learned counsel for the
petitioner as well as Mr. S Sen Gupta, learned counsel for

respondent.

List this matter after winter vacation as prayed for

by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 342 of 2014

17.12.2014

Heard Mr. HG Boruah, learned counsel for the
petitioner as well as Mr. R Debnath, learned CGC who
submits that he needs sometime to file affidavit-in-opposition.

Prayer is allowed and he is directed to file the
affidavit-in-opposition on or before 27.01.2015.

In the meantime, interim order if any shall
continue till the next date.

List this matter on 27.01.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 343 of 2014

17.12.2014

Heard Ms NG Shylla, learned counsel for the
petitioner who submits that, the petitioner is not interested to
pursue the matter any further as his grievances has already
been settled and would like to withdraw this instant case.

Mr. R Gurung, learned State counsel is present.

Considering the submissions advanced by the
learned counsel for the petitioner, the matter stands disposed

of on withdrawal.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 350 of 2014

17.12.2014

Heard Mr. HL Shangreiso, learned counsel for the
petitioner as well as Mrs NG Shylla, learned State counsel.
List this matter after winter vacation for counter

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 360 of 2014

17.12.2014

Heard Ms R Paul, learned counsel for the
petitioner.

Mr. GS Massar, learned senior counsel assisted
by Mr. LS Darnei, learned counsel appearing for on behalf of
District Council as well as Mr. JM Thangkhiew, learned State
counsel are present.

As per record it appears that, some of the
respondent’s counsel have not yet file their counter affidavit,
hence, they are directed to file their respective affidavits on or
before 27.01.2015.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 364 of 2014

17.12.2014

Heard Mr VGK Kynta, learned senior counsel for

the petitioner.
Also heard Mr. JM Thangkhiew, learned counsel

for respondents No. 3 & 4 who submits that he is yet to file

the counter affidavit and prayed for time.

Prayer is allowed and he is directed to file the

counter affidavit on or before 27.01.2015.

Ms Y Shylla, learned counsel for respondents No.

1, 2 & 5 is present.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 365 of 2014

17.12.2014

Heard Mr. HG Boruah, learned counsel for the

petitioner as well as Mr. R Debnath, learned counsel for

respondents.
List this matter after winter vacation for counter

affidavit as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 367 of 2014

17.12.2014

Heard Mr. PN Nongbri, learned counsel for the
petitioner as well as Mr. S Sen Gupta, learned counsel for

respondents.

List this matter after winter vacation as prayed for

by the learned counsel for the parties.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 371 of 2013

17.12.2014

Heard Ms P Riahtam, learned counsel for the
petitioner who submits that, pleadings has already been
exchanged and prayed that the matter may be posted for
hearing after winter vacation.

Prayed is allowed.

List this matter accordingly after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 373 of 2014

17.12.2014

Heard Mr. PN Nongbri, learned counsel for the
petitioner.

Also heard Mr. B Khyriem, learned counsel for
respondents No. 2, 3 & 4 who submits that, he needs
sometime for filing of counter affidavit.

Prayer is allowed.

In the meantime, interim order if any shall
continue till the next date.

List this matter 27.01.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 384 of 2013

17.12.2014

Heard Ms P Riahtam, learned counsel for the
petitioner who submits that, pleadings has already been
exchanged and prayed that the matter may be posted for
hearing after winter vacation.

Prayed is allowed.

List this matter accordingly after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 325 of 2014

17.12.2014

Heard Mr. R Gurung, learned State counsel.
List this matter after winter vacation for counter

affidavit and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 49 of 2014

17.12.2014

Heard Mr. S Dey, learned counsel for the
petitioner.

Bail application will be considered after perusal of
CD.

Issue notice to the respondents.

Since Mr. R Gurung, learned State counsel is
present and accepted notice, hence, no formal notice is called
for.

In the meantime in the event of arrest, he to be
released on bail for a sum of Rs, 50,000/- with 1(one) surety
of the like amount.

This interim bail shall remain in force till disposal
of this bail application.

The IO concerned is also directed to be present on
the next date fixed.

List this case on 27.01.2015 for CD, personal

appearance of 10, hearing and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
AB No. 50 of 2014

17.12.2014

Heard Mr. K Sunar, learned counsel for the
petitioner.

Bail application will be considered after perusal of
CD.

Issue notice to the respondents.

Since Mr. R Gurung, learned State counsel is
present and accepted notice, hence, no formal notice is called
for.

In the meantime in the event of arrest, he to be
released on bail for a sum of Rs, 50,000/- with 1(one) surety
of the like amount.

This interim bail shall remain in force till disposal
of this bail application.

The IO concerned is also directed to be present on
the next date fixed.

List this case on 27.01.2015 for CD, personal

appearance of 10, hearing and for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 36 of 2014

17.12.2014

Heard Ms H Kristazi, learned counsel for the
petitioner.

Call for CD.

Issue notice to the respondents.

Petitioner’s counsel is directed to take necessary
steps to serve notice upon the respondents.

List this matter for consideration on the next date

fixed.
List this matter on 27.01.2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
Crl. Petn. No. 30 of 2014

17.12.2014

Heard Ms R Paul, learned counsel for the
petitioner as well as Mr. JM Thangkhiew, learned State

counsel.

As per record it appears that, no service report

against respondent No. 2.

Petitioner’s counsel is directed to inquire from
GPO Shillong and to file the service report by way of affidavit.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
MC(FA) No. 4 of 2014

17.12.2014

List this matter before any other Bench without
me (i.e. SR Sen. J) as one of the counsel in this instant case is
Mr. S Sen.

List it accordingly.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 192 of 2014

17.12.2014

Heard Mr. S Dey, learned counsel for respondents
No. 2 & 3 submits that as per the order dated 01.12.2014, a
cost of Rs. 2,000/- has been deposited with the Registry.

Since, the learned counsel for respondents No. 2
& 3 has deposited the cost, he is allowed to file counter
affidavit.

List this case after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 222 of 2014

17.12.2014

List this case after winter vacation as prayed for

by the learned counsel for the parties for further order.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 231 of 2014

17.12.2014

Heard Mr R Gurung, learned counsel for the
respondent, who sought time for filing counter affidavit.

Prayer is allowed and he is directed to file the
counter affidavit on or before 27.01.2015 failing which his
right to file the counter affidavit is waived.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 243 of 2014

17.12.2014

Heard Mr. PN Nongbri, learned counsel for the
petitioner as well as Mr. HL Shangreiso, learned counsel for

respondents who submits that, counter affidavit has been

filed.

The learned counsel for the petitioner submits
that, he intends to file rejoinder affidavit.
Prayer is allowed.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 246 of 2014

17.12.2014

Heard Mr. ZA Siddiqui, learned counsel for the
petitioner who submits that, he has filed the rejoinder affidavit
and pleadings is complete.

List this matter for hearing after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 287 of 2014

17.12.2014

Heard Ms R Paul, learned counsel for the

petitioner.

As per record it appears that, affidavit in respect
of substitute service on behalf of respondents No. 9-14 has

not yet been filed.

Petitioner’s counsel is directed to do the needful

immediately.

List this matter after winter vacation.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 303 of 2014

17.12.2014

List this matter after winter vacation as prayed for
by Mr. S Dey, learned counsel for the respondent District

Council.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 310 of 2014

17.12.2014

Heard Mr S Sen Gupta, appearing for on behalf
learned counsel for respondents No. 1 to 5 submits that, due
to some unavoidable circumstances he could not file the
counter affidavit and prayed for time.

Prayed is allowed.

List this matter after winter vacation for counter

affidavit along with No. WP(C) No. 196 of 2014.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 318 of 2014

17.12.2014

Heard Mr. R Gurung, learned State counsel.
List this matter after winter vacation for counter

affidavit and for further order.

JUDGE

V Lyndem



